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'SHRI GOVINDAN NAIR: Do Government 

propose to legislate into law .any of the 
pending non-official Bills? 

SHRI GOVIND BALLABH PANT: There 
are some non-official Bills. 

SHRI GOVINDAN NAIR: I wanted to 
know whether the Government propose to 
legislate into law any of the  pending  non-
official Bills. 

SHRI GOVIND BALLABH PANT: 
Government will consider all the official and 
non-official Bills that were pending at the 
time. 

PENDING CASES IN THE TRAVANCORE-
COCHIN   STATE 

*386. SHRI GOVINDAN NAIR: Will the 
Minister for HOME AFFAIRS be pleased to 
state: 

(a) the present number of cases taken    up    
and    pending trial under 

section 107 of the Criminal Procedure Code 
in Travancore-Cochin; 

(b) the number of such cases pending 
trial for more than (i) one year; (ii) two years; 
(hi) three years, ami (iv)   four years; and 

(c) the reasons as to why the jurisdiction 
over trial and conviction of cases taken up 
under the above section is still being vested in 
the executive even after the separation of the 
judiciary from the executive in Travancore-
Cochin   State? 

THE MINISTER FOR HOME AFFAIRS 
(SHRI GOVIND BALLABH PANT): (a) to (c). The 
information is being collected and will be laid 
on the Table of the House as soon as possible. 

 

+ [DISCOVERY OF A NEW FUEL FOR 
RUNNING LOCOMOTIVES 

♦387. SHRIMATI SAVITRY DEVI 
NIGAM: Will the Minister for NATURAL 
RESOURCES AND SCIENTIFIC RESEARCH be 
pleased to state: 

(a) whether the , Fuel Research Institute, 
Jealgora has discovered a new kind of fuel for 
running railway locomotives; and 

(b) if so, how much coal pel engine can 
be saved in a year by the use of this fuel?] 

fEnglish translation. 


